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Order 	Order 	 taken on order 

4. 9.9.99 	 in this Original Application, inder section 

19 of the Aaministrative 2riaunals Act,19S, the applicant 

has prayed for 	asting the order dated 2.6.1999,at 

AnoUre-4, reti ring him frDiL service andil reli evino him 

j[Lmediately •y way of inoerim relief,it was prayed bat 

the annlicnt 	 o 	o 	n 	in ssonaLl 	 ervice  
• 

till the disnosal of tlis Original  Application.Intenim 

prayer was rejected in order dated 26.7.1999 w'ith the 

observation that ii case applicant succes in this 

Original Application, he will oc entitled to riS 0io1UrnOs 

during the penicd from the nate of his relieve till the 

d ate of reins tatenen t. AOainst this ord en, applicant w en r 

to the lion' ole High Cart of Onissa in OJC No. 9733/9 n 

was djsosed of in order dated 19,3.1999 giving aroniat) 
to 

directions to the appllcant as also/the Depar(-,:ni tal. 

Authoril:1eS. Relevant porti on of one oder of tho- 	n' of 

High Conrt is quoted )eiCJt': 

. 	In viz of this order, this writ a-nl Looti on 
and also the ettionet's OriginaL ApplicatIon 
No. 316/99 pending before the Central Adrninistra 
tive TnihUflal,OUtLaCk genon are disposed of., 

A CO of this order he Sent to the 
TniYJ-nal for necessary endorsement in the 
records of OA No. 315/99*. 

Learned counsel for the petitinoaer and his 
4 

assiates are abscnt, nO reoiest has also, beco macic cn.* 

thei r .oehal f see]-:ing ad j on romeo . e have heard  

lea rn ed Additional tanding counsel appearing for the 
quoted 

iespond ents. In vieo of the a..ove/ord en ofi the hai' ble 

High Oourt,thiS  O n1cJitta1 ApplIcation is dsosed of. 

No costs. 	 ft 


